FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations,

2016)

FOR THE ATTENTION OF STAKEHOLDERS OF MUKTAR INFRASTRUCTURE (INDIA)
PRIVATE LIMITED

SI No. | Particulars Details
1. | Name of Corporate Debtor Muktar Infrastructure (India) Private Limited
2. | Date of incorporation of Corporate 01/01/2010
Debtor
3. | Authority under which Corporate Debtor | Registrar of Companies - Goa
is incorporated/ registered
4. | Corporate Identity No. / Limited U74930GA2010PTC006256
Liability Identification no. of Corporate
Debtor
5. | Address of the registered office and Registered Office (as per MCA records):
principal office(if any) of Corporate Plot B-2, B-3, Phase | Verna Industrial Estate
Debtor Verna GA — 403722, India
6. | Date of closure of Insolvency Resolution | 21/09/2022
Process
7. | Liguidation commencement date of 21/09/2022 (date of pronouncement of order
Corporate Debtor by NCLT, Mumbai)
Copy of order received on 29/09/2022
8. | Name and registration number of the Name: Mr. Anup Kumar Singh
insolvency professional acting as Reg No.: IBBI/IPA-001/IP-P00153/2017-
liquidator 2018/10322
9. | Address and e-mail of the liquidator, as | Address: 162/D/702 Lake Gardens, Kolkata-
registered with the Board 700045, West Bengal
Email: anup_singh@stellarinsolvency.com
10. | Address and e-mail to be used for Address: 1° Floor, Suite 1B, 22/28A
correspondence with the liquidator Manoharpukur Road, Deshopriya Park,
Kolkata-700029, West Bengal
Email: muktarinfra.sipl@gmail.com
11. | Last date for submission of claims 21/10/2022 i.e. 30 days from the Liquidation
Commencement date

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of liquidation of the MUKTAR INFRASTRUCTURE (INDIA) PRIVATE LIMITED
on 21.09.2022.

The stakeholders of MUKTAR INFRASTRUCTURE (INDIA) PRIVATE LIMITED are hereby called
upon to submit their claims with proof on or before 21.10.2022, to the liquidator at the address
mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.
Sd/-

Date and place: 04.10.2022, Goa Anup Kumar Singh

Liquidator


mailto:anup_singh@stellarinsolvency.com
mailto:muktarinfra.sipl@gmail.com
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Tibetan spiritual leader Dalai
Lama arrives at Tsugla Khang
| Temple for a teaching session

"} on Valid Cognition’, in
* Dharamshala

A

~

L Congress leader Rahul

Gandhi during a visit to

6‘@“ St Philomena Church

\ amid the party’s

‘Bharat Jodo Yatra', in

/| Mysuru district

“a k= Ranjeet Singh, a traffic cop,

N4 popularly known as the ‘dancing
£ |, cop, directs commuters, in
&= Indore. He has been managing
traffic using dance moves for
more than ten years

New Director General
of ITBP Anish Dayal
Singh (right) takes
charge from his

w_ predecessor SL Thaosen,

in New Delhi

PTI

il
Union Minister for Housing and Urban Affairs Hardeep
Singh Puri felicitates a student during a function on World
Habitat Day, at Vigyan Bhawan in New Delhi, Monday

Fire ravages Durga Puja pandal in
Bhadohi, five dead

BHADOHI (UP): Three children were among five
people killed and 64 injured after a fire broke out in a
Durga Puja pandal here due to overheating of a
halogen light, officials said on Monday. A digital show
was going on at the pandal in Nathua village when the
fire broke out on Sunday night, reducing the structure
to ashes. More than 300 people were in the pandal
when the blaze erupted and a majority of them were
women and children. District Magistrate (DM) Gaurang
Rathi said the fire broke out around 9.30 pm on
Sunday when a halogen light at the pandal
overheated, causing an electric wire to catch fire.
Soon the fire enqulfed the wooden scaffolding and the
tent, he said. The cause of the fire was ascertained by a
special probe team constituted by Additional Director
General Ram Kumar, he added.

Maha: Unaccounted cash, gold worth

Rs 1.71 cr seized from railway passenger
THANE: Unaccounted cash and two gold biscuits
collectively worth Rs 1.71 crore were found in the
backpack of a passenger at Titwala railway station in
Thane district of Maharashtra, an RPF official said on
Monday. The cash and gold biscuits were handed over
to the Income Tax department for further investigation.
Ateam of Railway Protection Force (RPF) detained
Ganesh Mondal, who was moving suspiciously on the
railway station platform, on October 1. The search of
his backpack revealed he was carrying Rs 56 lakh cash
and two gold biscuits worth Rs 1,15,16,903, the official
said, adding that Mondal cannot give a satisfactory
reply about the source of the money and gold. Mondal
told RPF officials that he was coming from Lucknow
and travelled in Pushpak Express.

EVMs, VVPATs arrive in Tripura for next

year's assembly polls

AGARTALA: As many as 4,900 EVMs and VVPATs for
next year's assembly polls in Tripura arrived here from
Hyderabad, an election official said on Monday. The
machines were stored in a warehouse in Tripura West
district in the presence of representatives of
recognised political parties, Additional Chief Election
Officer Use Jen Mog said. "We have received 4,900
EVMs and VVPATs from Hyderabad, as was directed by
the Election Commission of India (ECI). The poll
materials, as of now, have been stored at a warehouse
in Tripura. They will be dispatched to seven other
districts of the state, as per requirement, after the puja
holidays,” Mog told PTI.

BJD MLA Bijay Ranjan Singh Bariah

dies at 65

BHUBANESWAR: Ruling BJD MLA and former Odisha
minister Bijay Ranjan Singh Bariha died at a private
hospital here on Monday, his family said. Bariah, a
five-time lawmaker from Padampur assembly
constituency in Bargarh district, was 65 years old. He
was admitted to the hospital with kidney-related
ailments and later put on a ventilator as his condition
deteriorated, his son Brajraj Singh said. He breathed
his last around 1 AM and his body was taken to his
assembly segment. Bariha, a veteran tribal leader in
the western region of the state, was elected to the
Odisha Assembly five times from the Padampur
constituency in 1990, 1995, 2000, 2009 and 2019.
Chief Minister Naveen Patnaik and many other
dignitaries condoled the death of Bariah.

Maha: Boy injured in e-scooter battery

blast succumbs to injuries

PALGHAR: A seven-year-old boy injured in the electric
scooter battery blast died during treatment in
Maharashtra's Vasai city, police said on Monday. The
deceased, identified as Shabbir Ansari, was a student of
class 2. He suffered severe burns when the battery of
the e-scooter kept in his house exploded while being
charged on September 23. Due to the explosion, the
television set in the room caught fire. The boy was
sleeping along with his mother at the time of the
incident, a police official said. "Shabbir's father had
brought the assembled e-scooter from Jaipur and kept
the battery for charging in the living room. Prima facie,
the battery exploded due to excess heating," he said.

IAF inducts indigenously-built
light combat helicopter

PTI, JODHPUR: The Indian
Air Force (IAF) on Monday
inducted the first fleet of
indigenously-built  Light

Combat Helicopter (LCH),
which has been developed
primarily for mountain
warfare after a require-
ment for it was felt during
the Kargil war in 1999.

Developed by state-run
aerospace major Hindus-

tan  Aeronautics  Ltd
(HAL), the 5.8-tonne
twin-engine gunship

chopper is armed with
air-to-air missiles, 20 mm
turret guns, rocket sys-
tems and other weapons.

The fleet comprising
four helicopters was in-
ducted into the IAF ata cer-
emony at the Jodhpur Air
Force Station in presence

Defence Minister Rajnath Singh prepares for a sortie in the
newly-inducted indigenously built Light Combat Helicopter

i

(LCH) 'Prachand’, in Jodhpur, on Monday

of Defence Minister Raj-
nath Singh, Chief of De-
fence Staff Gen Anil
Chauhan, Chief of Air Staff
Air Chief Marshal VR
Chaudhari and other senior
military officials.

The defence minister
named the helicopter as
"Prachand" (fierce) and
said the platform, capa-

ble of operating in day
and night, will add signif-
icant edge to the IAF's
combat capabilities as it
can hit enemy targets
with precision.

Singh, who also flew a
sortie on the LCH, said it
can operate in all possi-
ble conditions, and is
among one of the best

globally in its class.

The helicopter, with its
wide range of missiles
and other weapons, can
hit enemy infantry,
tanks, bunkers, drones
and other assets in high-
altitude regions, military
officials said.

In his address, Singh de-
scribed induction of the in-
digenously-built LCH into
the IAF as a "momentous
occasion” for India's de-
fence production.

"The IAF has been
playing an important role
in protecting India's sov-
ereignty and I am confi-
dent that its overall
capability will enhance
further following induc-
tion of LCH," Singh said
in his address.

"We have been focusing
on boosting the country's
defence production fol-
lowing certain develop-
ments.... security of the

IN KEEPING WITH TRADITION

e

PTI

N

in Ahmedabad, on Monday

President Droupadi Murmu spins the ‘charkha’ during her visit to the Sabarmati Gandhi Ashram,

Prez hails Gujarat’s
culture of

entrepreneurship

PTI, GANDHINAGAR:
President  Droupadi
Murmu on Monday in-
augurated as well as
laid the foundation
stones for projects
worth Rs 1,330 crore in
Gujarat as she hailed
the  entrepreneurial
spirit of its people.
"Progressive entre-
preneurs of Gujarat
have made a special
identity of Gujarat and
India all over the world.
Gujarat is one of the
leading states in the
country in terms of de-
velopment. The people
of Gujarat have a cul-
ture of enterprise and
innovation," she said.

IAF scrambles
fighter jets after
bomb scare

PTI, NEW DELHI: The In-
dian Air Force on Monday
said it scrambled its fighter
jets following a bomb scare
on a China-bound Iranian
civilian plane that was fly-
ing over Indian airspace.

An intimation was re-
ceived of the bomb scare
on an airline bearing Iran-
ian registration, when it
was transiting through In-
dian airspace, the IAF said.

"IAF fighter aircraft were
scrambled, which followed
the aircraft at a safe dis-
tance. The aircraft was of-
fered the option to land at
Jaipur and then, at Chandi-
garh. However, the pilot
declared his unwillingness
to divert to either of the
two airports.

"After a while, intimation
was received from Tehran
to disregard the bomb
scare, following which, the
aircraft continued on its
journey towards its final
destination,” it said.

India rarely saw accountability of
state in targeted violence: Teesta

‘ What is fallout? State accountability happens

PTI, AHMEDABAD: Social
activist Teesta Setalvad has
said the country had rarely
seen accountability of the
state as far as targeted vio-
lence is concerned, and
added that survivors and
citizens supporting them
are among the "fallout" of
such violence.

Delivering the Girish
Patel Smarnanjali Lecture
here on Sunday, Setalvad
said the story of targeted
violence begins with the
build-up that is created
with hate speeches and
hate writings.

The survivors of such vi-
olence have to face difficul-
ties in ensuring
punishment for the perpe-
trators, she added.

"What is fallout? State
accountability  happens
rarely in our country. How
many people have been
punished in (the riots of)
1984, 1992 and 2002?

rarely in our country.

How many people have

been punished in (the riots of) 1984, 1992 and

country has been our fore-
most priority and it will re-
main so," he said.

The defence minister
also complimented the
[AF for reposing confi-
dence in indigenously de-
veloped platforms.

Air Chief Marshal Chaud-
hari said the capabilities of
LCH is on a par with the hel-
icopters of its class globally.

| CHANGE IN NAME |

I, ARVIND MORAIS son of
Philipine Pereira e Morais,
holder of Indian Passport No
K4583137 issued at Panaji on
22/04/2013 permanent resident
of H. No. 286 Noikhazon Vaddo
CorjuemAldona Bardez Goa P.O
Box 403508 and presently
residing at Flat No. NA1FO1,
Sahari Village Hyatt
Accomodation Ras Al Khor P.O.
Box 7978, do hereby change my
name from ARVIND MORAES
to ARVIND MORAIS with
immediate effect.

CAUTION NOTICE

I, PETER GAONKAR,
resident of House No. 187/1,
Belbhat, Chorao, Tiswadi,
North Goa, Goa, Pin:403102,
would like to change my name
from PETER AUGUSTINHO
GAOKER to PETER
GAONKAR hereafter in all my
dealings and documents | will
be known by my new name as
PETER GAONKAR.

The Public in general are hereby
informed that on 20th April 2016 a
personal loan was taken from my late
father by Marina Elizabeth Dsouza,
major of age, Indian National, residing
in Flat No. 103 /104 A Wing, in Bhoomi
Classic, opp. In Orbit Mall, Malad West,
Mumbai 64. (hereinafter referred to as
The Party). The Party agreed, via 3
signed individual Undertakings, that the
amount would be returned in 180 days.
As security on the to return the money
borrowed in a period of 180 days the
original property papers including the
Deed of Sale and Deed of

I, INACIO CAETANO DE
SOUZA, resident of House No.
306, Bhatti Vaddo, Near Holy
Cross Chapel, Nerul, Bardez,
North Goa, Goa, Pin: 403114
would like to change my name
from IGNATIUS CAETANO
D’SOUZA to INACIO CAETANO
DE SOUZA hereafter in all my
dealings and documents | will be
known by my new name as
INACIO CAETANO DE SOUZA.

VILLAGE PANCHAYAT CALANGUTE

BARDEZ - GOA.
V.P/CallF-55/22-23/ 2738
Dated: 03/10/22

PUBLIC NOTICE

The General Public, shop
owners, gaddo operators are
hereby informed that the Village
Panchayat resolved vide resolution
no. IX J (100) dated 30/09/2022
that the panchayat going to take
strict action against those who
are operating business in road
widening area, footpath and public
property.

Hence it is directed to all shop
owners/gaddo operators to stop any
business activity business in road
widening area, footpath and public
property within a period of seven
days, failing which the panchayat
will remove the same and the cost
incurred thereof will be recovered
from the concerned owners.

Sd/-
( Shri. Joseph R. Sequeira )
Sarpanch
V. P. Calangute

Rectification of Plot surveyed under
No. 93/38-D admeasuring 800 sq.mts.
more particularly described in the
SCHEDULE below, was handed over.

Despite repeated reminders the
Party has not yet returned the amount.
Thereby | am compelled to take legal
action to recover the money, with
damages, fees, incidental expenses
and interest.

The Public in general is hereby
informed that this said property is now
under litigation Any attempt to
purchase the said property will be done
under the purchaser's own risk. Any
persons, or banks or financial
institutions, entity (corporate or
otherwise) having any right, title,
interest, benefit, claim or demand in or
to the said plot or any part thereof by
way of Sale, Exchange, Gift, Lease,
Tenancy, Mundkarship, License,
Agreement / Settlement,
Encumberances, Inheritance,
Succession, Bequest, Easement,
Possession, Maintenance,
Development Rights, Order/ Decree/
Judgment of any Court or any other
Agreement, Memorandum of
Understanding, Co-Ownership or by
any other document or otherwise
howsoever to the said plot please be
notified that, inspite of this notice if any
public in general, or any person, banks,
companies, financial institutions, other
institutions, entities, etc. enter into any
sorts of transaction/s and / or deal with
the said Marina Elizabeth Dsouza and /
or their legal heirs in respect of the said
property, they shall be doing so at their
own risks as to costs and
consequences and shall be illegal,
without any legal effect and shall not
be binding and valid.

Schedule of Property

All that distinct and separated plot of
the western part which is part of the
said entire property surveyed under no.
93/38 (Part) in “PREDIO NISTO
NAIKACHE BHATY” also known as
“FATTA WADDO” bearing Matrix no.
779 situated at Portawado, Siolim,
Village Panchayat of Siolim, Taluka and
Sub District of Bardez, District of North
Goa admeasuring 800 sq. meters
which is part of the said plot and
bounded as under

East: By Public road, West: By the
remaining property bearing sr. no.
93/38, North: By remaining part of
property sr. no. 93/38, South: By part
of the same property reserved for
Road and properties bearing sr. no.
93/75 and 93/76.

Sd/ -
Jervis A Pereira
9850175779
jervisapl6@gmail.com

2002? These are the questions before us. And the
difficulties that survivors have to face to ensure
punishment and citizens for supporting them are

GOVERNMENT OF GOA
OFFICE OF THE EXECUTIVE ENGINEER
WORKS DIVISION XII (PHE-SWSP)

the issues that come up

— Teesta Setalvad, Social Activist

These are the questions
before us. And the difficul-
ties that survivors have to
face to ensure punishment
and citizens for supporting
them are the issues that
come up," she said.
Setalvad was recently
arrested by Gujarat police
in a case of the alleged fab-
rication of evidence to
frame innocent people in
the 2002 Gujarat riots
cases in which a large
number of people, espe-
cially those from the mi-
nority community, were
killed. She was recently
granted interim bail by the

Supreme Court.

Setalvad said working
on a deeply polarising
issue among the public is
not an easy one and added
that the impact of social
media on polarization is
also overwhelming.

"The people in power
who are controlling social
media are the same that
have spent 70-80 years in
the society, on the roads,
among doctors, lawyers,
and cultural organisa-
tions to capture them.
Power is degenerative,
but they have worked
hard," she said.

Never heard about it: Pawar
on Ashok Chavan’s claim

PTI, PUNE: NCP chief

Sharad Pawar on Monday
virtually dismissed Con-
gress leader Ashok Cha-
van's claim that Shiv Sena
wanted to form a govern-

ALLIANCE

PROPOSAL

ment in alliance with Con-
gress in 2014 after
snapping ties with BJP and
was told to consult Pawar.
Pawar also said 'Bharat
Jodo Yatra' is organised by
Congress and there is no
reason for other parties to

take part in the foot march
led by Rahul Gandhi.

Queried about Chavan's
claim that there was a pro-
posal from Shiv Sena for
forming a govt with the Con-
gress and the NCP in 2014,
Pawar said no one gave such
a proposal to the NCP.

"Had a proposal been
given to NCP, I would have
known a bit about it.
Though leaders of NCP have
the right to take a decision,
at least they keep me
posted. So whatever Ashok
Chavan said, I never heard
of it," he said.

Chavan had said Shiv
Sena leader Eknath Shinde,
the incumbent chief minis-
ter, was part of a delegation
that had met him with a
proposal to form a Sena-
Congress alliance govt.

The senior Congress
leader had also claimed
that Shinde came with a
proposal to snap ties with
the BJP, after which the for-
mer asked him to consult
Sharad Pawar. If he agreed,
Chavan would talk to the
Congress's central leader-
ship, but nothing happened
after that.

Uddhav-led
party is real
Shiv Sena: NCP

PTI, MUMBAI: The Ud-
dhav Thackeray group is
the ‘real’ Shiv Sena
though the decision is
pending with the EC and
two rallies are being or-
ganised on Dussehra
day by rival factions, the
Nationalist ~ Congress
Party said on Monday.
The NCP is of the view
that the real Shiv Sena
carries the ideas of the
party founder the late
Bal Thackeray, which
is Uddhav Thack-
eray's Shiv Sena, said
party spokesperson
Mahesh Tapase.

PUBLIC WORKS DEPARTMENT, SANGUEM-GOA
E-Tender Notice No: 48-1/PWD-WD XII-TECH/2022-23/17
Dt: 03/10/2022.
1. Lastdate of online submission:-12/10/2022 up to 15:00 hrs.
2. Date & Time of opening of online tender:- 14/10/2022 at
10.30hrs. at the Office of Executive Engineer, Div-XII
(PHE-SWSP), PWD, Sanguem- Goa.
For more details log on to the website:
https://eprocure.goa.gov.in

DI/Advt/1124/2022
“Wear Mask, Follow Physical Distancing, Maintain Hand Hygiene”

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
MUKTAR INFRASTRUCTURE (INDIA) PRIVATE LIMITED

st
1.

PARTICULARS DETAILS
Name of corporate debtor Muktar Infrastructure (India) Private Limited

2. | Date of incorporation of corporate debtor|01/01/2010

3. |Authority under which corporate debtor |Registrar of Companies - Goa
is incorporated /registered

4. [Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U74930GA2010PTC006256

5. |Address of the registered office and
principal office (if any) of corporate
debtor

6. [Date of closure of Insolvency
Resolution Process.

Registered Office (as per MCA records): Plot B-2,
B-3, Phase | Verna Industrial Estate Verna

GA — 403722, India

21/09/2022

7. |Liquidation commencement date of
corporate debtor

21/09/2022 (date of pronouncement of order by
NCLT, Hyderabad)
Copy of order received on 29/09/2022

8. |Name and registration number of the
insolvency professional acting as
liquidator

Name: Mr. Anup Kumar Singh
Reg No.:
IBBI/IPA-001/IP-P00153/2017-2018/10322

9. |Address and e-mail of the liquidator, as
registered with the Board

Address: 162/D/702 Lake Gardens,
Kolkata-700045, West Bengal
Email: anup_singh@stellarinsolvency.com

10. |Address and e-mail to be used for
correspondence with the liquidator

Address: 1st Floor, Suite 1B, 22/28A
Manoharpukur Road, Deshopriya Park,
Kolkata-700029, West Bengal

Email: muktarinfra.sipl@gmail.com

11. |Last date for submission of claims 21/10/2022 i.e. 30 days from the Liquidation

Commencement date

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of liquidation of the MUKTAR INFRASTRUCTURE (INDIA) PRIVATE LIMITED on
21.09.2022.

The stakeholders of MUKTAR INFRASTRUCTURE (INDIA) PRIVATE LIMITED are hereby called
upon to submit their claims with proof on or before 21.10.2022, to the liquidator at the address
mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties

Sd/-
Anup Kumar Singh
Liquidator
Date and place: 04.10.2022, Goa
HEm EE =
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My Wife Late Sajida Bi Khan was owning
Honda Dio DLX bearing Reg. No. GA-06-R-
4540. After her death, | have applied to
transfer the ownership into my name. Any
member of the public, or any other
Institution/Bank objecting for such transfer,
may send their objections along with
documentary proof, to the RTO, Vasco or to
me within 15 days time from today. s

Date: 03/10/2022 Mr. Nassir Khan
F-3, 1st Floor, Block D, Coelho Arcade,
Patrong Baina, Vasco da Gama, South Goa 403802

Sandeep Ads

I, INACIO CAETANO DE
SOUZA, resident of House No.
306, Bhatti Vaddo, Near Holy
Cross Chapel, Nerul, Bardez,
North Goa, Goa, Pin: 403114
would like to change my name
from IGNATIUS CAETANO
D’SOUZA to INACIO CAETANO
DE SOUZA hereafter in all my
dealings and documents | will be
known by my new name as

INACIO CAETANO DE SOUZA.

I, PETER GAONKAR,
resident of House No. 187/1,
Belbhat, Chorao, Tiswadi,
North Goa, Goa, Pin:403102,
would like to change my name
from PETER AUGUSTINHO
GAOKER to PETER
GAONKAR hereafter in all my
dealings and documents | will
be known by my new name as
PETER GAONKAR.

IN THE COURT OF THE DEPUTY COLLECTOR /
SUB DIVISION OFFICE AT PERNEM, PERNEM, GOA

Case No. 5/106/ Part / Land / 2020
1. Arun Manohar Mandrekar, rfo Madhalawada,
Bamabhati, Harmal, Pernem, Goa
....... Applicant
Vis
1. Jayashri Sahaedo Mandrekar alias Jayashri
S. Manjarekar alias Zailem S. Mandrecar
To, 1. Jayashri Sahaedo Mandrekar alias
Jayashri S. Manjrekar alias Zailem S.
Mandrecar, rlo H. No. 39, Madhalawada,
Bamanbhati, Harmal, Pernem, Goa 2. Sitaram
Bhiva Mandrekar, /o H. No. 99, Madhalawada,
Harmal, Pernem,Goa ... Respondents
PUBLIC NOTICE

Whereas, the above named applicant has
applied for Partition of Holding bearing Survey
No. 130 Sub Div No. 11 of Arambol Village of
Pernem Taluka u/s 61 of the LRC 1968
admeasuring anarea of 1000 sq. mts.

And whereas, the applicant issued notices to
the above Respondentis/ are returned unserved
to sender with postal remark “Unknown,
Insufficient Address, Party Expired, Not Known,
etc”andreturn to sender.

And whereas applicant vide his/her affidavit
dated 16/08/2022 has submitted that he/she has
served notice to all the respondents by
registered A/D however some of the notices
returned unserved without serving by the postal
department and therefore prayed for substitute
service by publication on a local daily
newspaper.

And whereas | am satisfied that this is a fit case
for such publication under Order V Rule 20(1A)
of C.P.C.1908.

Therefore notice is hereby given to the above
respondents / their legal heirs to appear in this
Court on 08/11/2022 at 10.30 a.m. either in
person or through authorized agent to give their
say in the matter failing which the pplication will
be determined and decided in your absence.

Given under my hand and seal on this 27th day
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of Sef 2022

Sd- Deepak P. Vaingankar (&)
Deputy Collector & SDO
Perne Sub Division, Pernem, Goa
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IN THE COURT OF JOINT MAMLATDAR - Il OF BARDEZ
AT MAPUSA, GOA

Mutation Case No: 82671 Village Saligao

1. Tulshidas Tukaram Harmalkar 2. Supriya

Tulshidas Harmalkar, both R/o H. No. 284,

Chapora,Anjuna, Bardez, Goa ... Applicants

Vis

1. Anjani Harmalkar 2. Caxinata Paliencar alias

Kashinath Palyenkar alias Kashinath Bhiku

paliekar 3. Kamlawati K. Palyenkar 4. Tukaram

Harmalkar alias Harmalkar ....Opponents
PUBLICNOTICE

ToThe above named Opponents/Legal Heirs

ifany/ interested partiesif any

WHEREAS, the applicants Tulshidas Tukaram
Harmalkar and Supriya Tulshidas Harmalkar,
both R/o H. No. 284, Chapora, Anjuna, Bardez,
Goa has applied for mutation under Section
96 of L.R.C. 1968, to include their names in the
occupants column under Sy No. 280/5 of
Village Saliago, Taluka Bardez, after deleting
the existing name of Kashinath Krishna Parob
Palyekar as per Inventory Proceedings No.
44/2022/E dated 31/03/2022 passed in the
Court of the Civil Judge Jr. Division at Mapusa,
Goa.

AND WHEREAS, the noticesin Form no. X
were generated to be served to the party by
registered A/D. Party was unserved with postal
remark as unserved insufficient address, party
expired etc hence to be served through
alternative means and so the notices are
prayed to be served by way of publication in
local newspaper.

AND WHEREAS, the applicant have prayed
vide his application for substitute service, by
publication of public notice in any one daily
newspaper as required under Order V Rule
20(1A) of C.P.C. as the applicant does not
know the legal heirs and the addresses of the
interested parties.

All the interested parties are hereby given
the notice of the said mutation entry and
called upon to submit to me their objections if
anyto the mutation entry within 15 days from
the date of publication of this notice failing
which the suitable order under the provision of
LRC shall be issuedby the certifying officer.
Dated: 20/09/2022 @

Sd/- Bhiku L. Gavas

Joint Mamlatdar || of Bardez, Mapusa, Goa

IN THE COURT OF THE DEPUTY
COLLECTOR / SUB DIVISION OFFICE
AT BARDEZ, MAPUSA GOA
CASE No. 15/50/2021/ part/ land
1 Ashwin Janardhan Revadkar, R/o H

No 517, Guddem, Siolim, Bardez Goa
...Applicants

Vs
1 Estalina De sa ...Opponents
To, 1EstalinaDe sa, 2 Anthony D'souza,
3Dr Auria Mariadosa A Aurea De Sa,
4 Telma De Sa Pinto 5 Jose Cristovam
Pinto All R/o H No 508, Betim Bardez Goa
6 Carmen D'sa Carvalho, 7. Fransisco
CarvalhoBoth R/o.g' Laxman Apartment,
Azad Lane, Andheri (W) Mumbai 8 Rosy
Dsouza

PUBLIC NOTICE
WHEREAS, the above named applicant
has moved an application to this Court
for Partition of  HIS/HER/THEIR/ITS
share under section 61 of Land Revenue
Code 1968 in respect of property
surveyed under Survey No. 307/18 of
Siolim  Village in Bardez  Taluka
admeasuring an area of 300 sq.mts.
AND WHEREAS, applicant served the
notices through Registered AD to the
Co-owners of the said survey number.
AND WHEREAS, notices are returned
back from the postal authority with the
endorsement “insufficient Address,"etc

AND WHEREAS, the applicant has
made an application on 27-Dec-2021
and prayed for service of summons by
issuing Public Notice in any local daily
under order V Rule 20(1-A) of Civil
Procedure Code, 1908 as the applicants
has stated their inability to submit the
detailed addresses of the above
opponents and their legal heirs.

AND WHEREAS, | am satisfied that this
isafitcase for grant of such permission.

NOW THEREFORE, notice is hereby
given again to all the above opponents
and all interested parties to appear on
07-Nov-2022 at 3.00 p.m. to file their
say on the said date and time, failing
which the matter will be heard and
determined in their absence.

Given under my hand and the seal of
this Court on this the 19th day of
September 2022.

Sd/- (Gurudas S. T. Desai) @
Deputy Collector & SDO
Bardez, Mapusa — Goa
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